>

Title : Need to review the Land Acquisition Act, 1894 to protect the interest of land outees due to setting up of SEZ in the
industrial, mining and coal sectors.
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THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS, MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V.
NARAYANASAMY): Mr. Deputy-Speaker, Sir, as far as Land Acquisition Act is concerned, this is an old Act. There is a
demand from hon. Members of Parliament to bring an amendment to this Act. The Government is also in the process of
finalizing the Land Acquisition (Amendment) Bill. So, it is in the process.



